
Sub: Complaint – Failure to Monitor and Prevent Environmental
Damage by SBIOA Unity Enclave Owners' Welfare
Association, Mambakkam, Chennai-600127 in Defiance of
TNPCB’s Directions and in Blatant Violation of The National
Solid Waste Management Rules, 2016 – Investigation and
Penal Action against the Association – Requested– Reg.
 

Ref: 1)  Proceedings No.ந.க.எண் 12333/2013/சி.பி dated
20.12.2013 of the Commissioner of Town and Country
Planning, Chennai.
2)Consent Order No. 6429 dated 17.4.2015 in
ProceedingsNo.T10/TNPCB/F-34341/MMN/OL/W/2015 dated
17.4.2015 of Tamil Nadu Pollution Control Board.
3)   Original Application No.115 and 148 of 2024 pending before
the National Green Tribunal, Southern Zone, Chennai.
4)     Various Communications, Reports and Orders issued by
Tamil Nadu Pollution Control Board with regard to the cases in
the Original Application No.115 and 148 of 2024 pending
before the National Green Tribunal, Southern Zone, Chennai.

5)   Proceedings No.T2/TNPCBd/F.019084/MNM/RL/T2/W&A/

   2024-1 dated 10.6.2024 of the Chairperson, TNPCB, Guindy,     
     Chennai.

6)   Letter No.CMWSSB/EE(STP/S)/Perungudi STP (O&M)/RTI/
2024-25 dated 5.5.2025 of the Executive Engineer/Public
Information Officer, Perungudi STP of CMWSSB (copy
enclosed).
7)     My Complaint Petition dated 7.7.2025 sent to you by
RPAD and email with enclosure/attachment.

Suvisesham Jayakumaar <s.jayakumaar@gmail.com>

Complaint Petition dated 16.7.2025 regarding TNPCB’s Deliberate Failure to prevent
environmental damage by SBIOA Unity Enclave Owners' Welfare Association,
Mambakkam, Chennai-600127.
1 message

Suvisesham Jayakumaar <s.jayakumaar@gmail.com> 16 July 2025 at 12:23
To: deemmn@tnpcb.gov.in, grievance@tnpcb.gov.in, forsec@tn.gov.in, cmo@tn.gov.in, cmcell@tn.gov.in,
mudhalvarinmugavari@gmail.com

 By Email & RPAD

Complaint Petition dated 16.7.2025.
For the Personal Attention of the DEE

 

From

S.Jayakumaar,

Owner of Flat No.144, Block-N,

SBIOA Unity Enclave,

Mambakkam,

Chennai-600127.

To
The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Maraimalai Adigalar Street,
Maraimalai Nagar,
Chennai-603 209.
(Email:deemmn@tnpcb.gov.in)

Sir/Madam,
           

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 

 
 

*****
I am a resident owner of a flat at my above address. I am sure that you are aware of the blatant

violations by SBIOA Unity Enclave Owners' Welfare Association, Mambakkam, Chennai-600127 of The
National Solid Waste Management Rules, 2016, the “Consent to Establish” the STP issued by TNPCB and the
directions issued by TNPCB on 10.6.2024 itself to the President of the Association to collect the treated
sewage “through GPS fitted authorised tanker lorries and dispose the same into the nearby CMWSSB STP
with necessary permission”.
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2) Despite all these directions, “Consent to Establish” the STP in SBIOA Unity Enclave has

not yet been obtained by the Promoter SBIOACC. Moreover,  SBIOA Unity Enclave Owners' Welfare
Association has been deliberately engaging from August 2024 tanker lorries not authorized by
CMWSSB and are also not discharging the excess STP water to Perungudi decanting centre of
CMWSSB but elsewhere illegally! The Executive Engineer/Public Information Officer, Perungudi STP of
CMWSSB vide his Letter No.CMWSSB/EE(STP/S)/Perungudi STP (O&M)/RTI/ 2024-25 dated 5.5.2025 has
confirmed that “No lorries were decanted from SBIOA Unity Enclave, Mambakkam to Perungudi STP of
CMWSSB from 19.8.2024 to 31.3.2025”.

 
 3) All these prompt me to believe that the District Environmental Engineer, Maraimalai Nagar

and his subordinates have deliberately failed to monitor and prevent environmental damage by SBIOA
Unity Enclave Owners' Welfare Association in defiance of the directions by TNPCB and in blatant violation
of The National Solid Waste Management Rules, 2016. All these also give me an impression that the
officials of TNPCB are corrupt and hence have wilfully derelicted their responsibility and duty to
prevent environmental damage by the above Association and have thereby encouraged the
Association to boldly continue the violations without punishment. 

 
4) Hence, I requested you vide my Complaint Petition dated 7.7.2025 sent to you by RPAD

and email to investigate into the deliberate damage caused to the environment by SBIOA Unity Enclave
Owners' Welfare Association, Mambakkam, Chennai-600127 and take severe penal action against the
Association.

 
5) Even after the documentary proof furnished by me in my Complaint

Petition dated 7.7.2025 sent to you by RPAD and email regarding the wilful
violations and damages caused to the environment by SBIOA Unity Enclave
Owners' Welfare Association, you have deliberately failed to investigate and take
severe penal action against the Association.

 
6) Hence, I request you to take immediate action against SBIOA Unity Enclave Owners'

Welfare Association, Mambakkam, Chennai-600127 based on my complaint petition.
 
7) I also wish to point out that I will follow up this complaint through RTI petitions.
 
7) Please acknowledge receipt of this letter.
 

                                                                                 

Yours faithfully,                                   

                      (S.Jayakumaar)

                Mobile No: 9444915124

Copy to: 1) The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai – 600032 for
information and necessary action. (Email: grievance@tnpcb.gov.in)
 
                             2) The Additional Chief Secretary to Government, Environment, Climate change & Forests
Department, Secretariat, Chennai-600009 for information and necessary action. (Email: forsec@tn.gov.in)
 
               3) The Hon’ble Chief Minister of Tamil Nadu, Secretariat, Chennai-600009 for information
and necessary action. (Email:  cmo@tn.gov.in)
 

                           4)The Chief Minister’s Cell, Secretariat, Chennai-600009.   (Email: cmcell@tn.gov.in,
mudhalvarinmugavari@gmail.com).
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, AT CHENNAI 

Original Application No.148 of 2024 (SZ) 

[Earlier O.A. No. 73 of 2024 (LP) (PB)] 

 

 

IN THE MATTER OF:  
 

Rakesh Kumar. D. 
 

...Applicant(s) 

 

Versus 

 
The Chairman,  

Tamil Nadu Pollution Control Board,  

Chennai and Others. 
 

…Respondents 

 

 

INDEX 
 

 

S.No 

 

Description Page No. 

 

1. 

INSPECTION REPORT OF THE JOINT COMMITTEE 

CONSTITUTED BY THE HON'BLE NGT (PB) NEW 

DELHI IN RESPECT OF O.A No.73 of 2024 FILED BY 

THIRU. D.RAKESH KUMAR. 

 

 

1 – 13 

 
 

 

 
Advocate for Respondent: TNPCB 

Thiru.S. Sai Sathya Jith, 

Advocate, Chennai. 
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INSPECTION REPORT OF THE JOINT COMMITTEE CONSTITUTED BY THE 

HON'BLE NATIONAL GREEN TRIBUNAL (PRINCIPAL BENCH) NEW DELHI IN 

RESPECT OF O.A No.73 of 2024 FILED BY THIRU. D.RAKESH KUMAR. 

 

The Hon’ble National Green Tribunal (NGT), Pricipal Bench (PB) New Delhi in its order dated 

21.03.2024  in Original Application No.73 of 2024  in the matter of Thiru.Rakesh Kumar has stated 

the following: 

 

"Para 4. In view of the averments made in the application, we consider it appropriate that a 

Joint Committee be constituted to verify the factual position and suggest appropriate remedial 

action. Accordingly, we constitute a Joint Committee comprising of representatives of 

Member Secretary, Tamil Nadu State Pollution Control Board, Commissioner, Municipal 

Corporation, Chennai and the District Magistrate, Chennai and direct the same to meet 

within two weeks, undertake visits to the site, look into the grievances of the applicant, 

associate the applicant and representative of the concerned project proponent, verify the 

factual position and suggest appropriate remedial action. The Tamil Nadu Pollution Control 

Board will be the nodal agency for coordination and compliance. 

5. Even though in the present case cognizance has been taken by this Bench on the basis of letter 

petition received by post with approval and assignment under order of Hon’ble Chairperson, 

but in view of the facts and circumstances of the case including the fact that the place of 

accrual of cause of action lies within jurisdiction of the Southern Zone Bench of this Tribunal 

at Chennai, we are of the considered view that it will be appropriate if the case is further 

heard by the Southern Zone Bench of this Tribunal at Chennai. 

6. Accordingly, the Registry is directed to list the matter before the Southern Zone Bench of this 

Tribunal at Chennai on 30.05.2024 after obtaining orders from Hon’ble the Chairperson for 

transfer of the case. 

7. Report of the Joint Committee be filed within two months before the Southern Zone Bench of 

this Tribunal at Chennai”. 

In due compliance to the said Hon'ble National Green Tribunal (PB) order, the joint 

committee as constituted by the Hon'ble NGT(PB)  

i. District Environmental Engineer. 

                Tamil Nadu Pollution Control Board, 

                   Maraimalai Nagar. 

ii. The Revenue Divisional Officer, 

                    RDO Office, Tambaram. 
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iii. The Block Development Officer, 

                     Tiruporur Panchayat Union. 

 

has inspected the unit of M/s. SBIOA Unity Enclave Owners’ Welfare Association located at 

Mambakkam, Chengalpattu District on 14.05.2024 and the report is submitted as follows 

It is respectfully submitted that Environmental clearance was issued to the unit of of M/s. 

State bank of India Officer’s Association (Chennai Circle)- Unity Enclave., located at S F No 

17/2,17/3,17/4 etc., Mambakkam village, Tiruporur Taluk, Kancheepuram District (now 

Chengalpattu District) by State Level Environment Impact Assessment Authority, Chennai, Tamil 

Nadu vide its Letter No.SEIAA-TN/F-1687/EC/8(b)/337/2013 Dated: 25/07/2014  valid up to five 

years from the date issue of EC ie up to 24.07.2019 for the construction of residential apartment 

complex with total built up area of 316187.66 m2 with 2100 Dwelling units. 

Subsequently, unit of M/s. State bank of India Officer’s Association (Chennai Circle)- Unity 

Enclave., located at S F No 17/2,17/3., etc., Mambakkam village, Tiruporur Taluk, Kancheepuram 

District (now Chengalpattu district) has obtained consent for establishment under the Water 

(P&CP) Act, 1974 and the Air (P&CP) Act, 1981 for the construction of Residential complex 

comprising of  

Block A – Basement+ Stilt Floor + 15 Floor,  

Block B – Basement+ Stilt Floor + 15 Floor, 

Block C – Basement+ Stilt Floor + 15 Floor, 

Block D – Basement+ Stilt Floor + 15 Floor, 

Block E – Basement+ Stilt Floor + 15 Floor, 

Block F – Basement+ Stilt Floor + 15 Floor, 

Block G – 2 Basement+ Stilt Floor + 15 Floor, 

Block H – 2 Basement+ Stilt Floor + 15 Floor, 

Block I – 2 Basement+ Stilt Floor + 15 Floor, 

Block J – 2 Basement+ Stilt Floor + 15 Floor, 

Block K – 2 Basement+ Stilt Floor + 15 Floor, 

Block L – Basement+ Stilt Floor + 15 Floor, 

Block M – Basement+ Stilt Floor + 15 Floor 

Block N – 2 Basement+ Stilt Floor + 15 Floor, 

Block O– 2 Basement+ Stilt Floor + 15 Floor, 

Block P – 2 Basement+ Stilt Floor + 15 Floor, 
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Block Q – 2 Basement+ Stilt Floor + 15 Floor, 

Block R – Basement+ Stilt Floor + 15 Floor, 

Block S – Basement+ Stilt Floor + 15 Floor, 

Block T – Basement+ Stilt Floor + 15 Floor, 

Block U – Basement+ Stilt Floor + 15 Floor, and 

Commercial Block – Basement Ground Floor + 6 floors + M, club House – Basement + Ground 

floor + 4 floor having total no. of dwelling – 2100 units with total build up area 316187.66 m2  and 

to discharge 1281 KLD sewage (523 KLD for Toilet flushing, 75 KLD for gardening / Green belt 

development and 683 KLD through CMWSSB out let and to discharge emission through DG set 

of 750 KVA -3 Nos and 500 KVA-2 Nos, was issued vide Board’s Proceedings No. T 

10/TNPCB/F-34341/MMN/OL/A&W/2015 Dated: 17/04/2015 with validity for two years.   

Based on the complaint received on 19/09/2023 regarding the violations in operation of 

the Sewage Treatment plant & DG sets installed at M/s. SBIOA Unity Enclave Owners’ Welfare 

Association located at Mambakkam, Chengalpattu District, the unit was inspected by Assistant 

Engineer, TNPCB on 21/09/2023, and the following instructions were issued to M/s. SBIOA Unity 

Enclave Owners’ Welfare Association  to furnish the details within 15 days vide this office letter 

dated 03/11/2023. 

1. The unit shall furnish six months compliance report for the conditions of the Environmental 

Clearance issued. 

2. The unit shall furnish the adequacy report prepared and approved by the accredited 

educational institution for the capacity of the Sewage Treatment plant provided. 

3. The unit shall provide the compliance of the planning permission obtained from the DTCP. 

4. The unit shall submit the EMFM recordings of the sewage inlet and outlet for the last one 

month. 

5. The unit shall furnish the details of thedisposal of Solid Waste generated from the premises.  

6. The unit shall submit the copy of the Building plan approval and approval for the source of 

water supply and details of the disposal of excess treated sewage. 

7. The unit shall enclose the details of the area allotted for the OSR and area provided for the 

green belt for the disposal of consented treated sewage. 

8. The Project proponent/Welfare Association shall apply for the consent of the Board under the 

Water (P&CP) Act, 1974 and Air (P&CP) Act, 1981 as amended as per the B P No 65 dated 

27/11/2019. 
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The residential apartment was again inspected by Assistant Engineer, TNPCB on 01/04/2024 and 

the following were observed. 
 

1. The construction of the residential apartment was completed and the same was maintained by 

the SBIOA Unity Enclave Owner’s Welfare Association, Mambakkam without obtaining consent 

to operate from the Board. 

2. The STP provided was below the ground level and out of the 8 Air Blowers installed in the 

STP only 2 are in operation (CTE was issued to the unit with a condition that the unit shall provide 

above ground level STP (1 x 1350KLD) capacity. 

3. Aeration and settling tank were in operation. Other components such as Pressure sand filter, 

Activated carbon filter, UV disinfection, and Filter Press are not in operation. 

4. The log book was not properly maintained for the operation of the sewage treatment plant. 

5. The sewage after settling tank is discharged through pipe line into adjoining open land of 

Sports Area (3.95 acres approximately) owned by SBIOA Unity Enclave Owner’s Welfare 

Association without treatment. The STP outlet water sample was collected at the time of 

inspection and sent to TNPCB Lab for analysis. 

6. During inspection, the SBIOA Unity Enclave Owner’s Welfare Association members have 

reported that STP was affected during the Michaung cyclone and the revamping of STP will be 

carried out shortly. 

7. It was ascertained that the filter press provided for the removal of excess sludge was not in 

operation. 

8. The proponent has not provided flow meters at the inlet and outlet of STP. Hence, the quantity 

of sewage treated in the STP was not ascertained. 

9.  The unit has installed 3 Diesel Generator set of 500 kVA capacity with acoustic enclosure. 

(Consent to Establish was issued to the unit for DG set of 750 KVA -3 Nos and DG sets 500 

KVA-2 Nos) 

The SBIOA Unity Enclave Owner’s Welfare Association in its letter dated 08.04.2024 has 

reported that all the STP works will be completed by the end of September 2024. 

CTE was issued to the unit of M/s. State bank of India Officer’s Association (Chennai Circle) 

- Unity Enclave with conditions stating that 

• The unit shall provide the EMFMs with automatic recorder and display arrangement at the 

inlet/outlet of STP and at the disposal points of the treated sewage for gardening, toilet flushing 

and to CMWSSB out let.  
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• The unit shall provide above ground level STP (1 x 1350 KLD) capacity with UV Disinfection 

system having 15 watts UV lamp/m3 of treated water and filter press of sufficient capacity to 

handle the STP sludge and shall ensure that the treated sewage shall satisfy the standards 

prescribed by the Board. 

During inspection, it was noticed that the unit has provided STP below the ground level and 

the STP was not operated properly & the untreated sewage is being discharged into open land 

owned by SBIOA Unity Enclave Owner’s Welfare Association through pipe line. As the unit has 

violated the conditions in CTE and repeated complaints received against the unit, it was 

recommended to the Board to issue  following directions to the unit of M/s. SBIOA Unity Enclave 

Owners’ Welfare Association under Section 33A of the Water (P&CP) Act, 1974 as amended and 

under Section 31A of the Air (P&CP) Act, 1981vide this office letter dated 17/04/2024: 

1. The Project proponent/Welfare Association shall apply and obtain consent to operate of the 

Board under the Water (P&CP) Act, 1974 as amended and Air (P&CP) Act, 1981 as amended 

immediately and stop the discharge of untreated sewage in to the nearby land owned by SBIOA 

Unity Enclave Owner’s Welfare Association immediately. 

2. The Project proponent/Welfare Association shall maintain and operate the STP efficiently and 

continuously so that the quality of the treated sewage shall meet the standards prescribed by the 

Board.  

3. The Project proponent/Welfare Association shall make necessary arrangements to utilize the 

treated waste water 523 KLD for Toilet flushing, 75 KLD for gardening/green belt development 

and 683 KLD through CMWSSB out let as per the consent of TNPC Board and shall not let out 

treated/untreated sewage from the premises at any point of time. 

4. The Project proponent/Welfare Association shall provide electromagnetic flow meters at the 

inlet and outlet of STP. 

5. The Project proponent/Welfare Association shall maintain proper log book for the operations 

of the STP. 

6. The Project proponent/Welfare Association shall furnish the green belt area provided for 

utilizing the treated sewage. 
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Observations of the joint committee made during the time of inspection 
 

During inspection the following were present 

1. Thiru. D. Rakesh Kumar - Petitioner 

2. Thiru. S. Jayakumar 

3. Thiru. R. Sritheran, Secretary, SBIOA Unity Enclave Owner’s Welfare 

    Association 

4. Thiru. R. Prasad, Vice President, SBIOA Unity Enclave Owner’s Welfare 

    Association 

 

The unit of M/s. State bank of India Officer’s Association (Chennai Circle)- Unity 

Enclave., located at S.F.No 17/2,17/3., etc., Mambakkam village, Tiruporur Taluk, 

Kancheepuram District (now Chengalpattu district) for  construction of residential complex as 

with total built up area of 316187.66 sqm with 2100 Dwelling units for which the unit has obtained 

Environmental Clearance from SEIAA, Chennai and Consent to establish under the 

Water(P&CP) Act, 1974 and the Air(P&CP) Act, 1981 from the TNPC Board vide proceedings 

dated 17.04.2015 valid for two years. 

i. The construction of the residential apartment was completed and the same was maintained by 

the SBIOA Unity Enclave Owner’s Welfare Association, Mambakkam without obtaining 

consent to operate from the Board. 

ii. Sewage Treatment Plant comprises of Bar Screen Chamber, Grit Chamber, Equalization 

Tank, Aeration Tank – Sequential Batch Reactor-3 Nos., Pre filtration and decant water tank, 

Sludge Holding Tank, Pressure Sand Filter-2 Nos., Activated Carbon Filter-2 Nos., UV 

System (Not provided), Filter Press-2 Nos., Treated Water Tank. 

iii. The STP provided was below the ground level (basement of  block M) and out of the 8 Air 

Blowers installed in the STP only 3 are in operation (CTE was issued to the unit with a 

condition that the unit shall provide above ground level STP (1 x 1350KLD) capacity. 

iv. The raw sewage from the residential apartment is collected in the collection tank. Raw sewage 

from the collection tank is pumped into Sequencing Batch Reactor Tank 1, 2 &3. It was 

noticed that the pipe line from collection tank to Sequencing Batch Reactor Tank 1 is 

damaged. 

v.  The sewage from the Sequencing Batch Reactor Tank is pumped into the decant water tank 

and further it is  sent to Filter Feed Tank. Other components such as Pressure sand filter (2 

Nos.), Activated carbon filter (2 Nos.), and Filter Press (2 Nos) are not in operation.  
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vi. The partially treated water from the filter feed tank is being utilized for toilet flushing and 

remaining water is being discharged into adjoining open land (Temple land as reported by 

revenue department) outside the unit premises through pipe line.  

vii. The log book was not properly maintained for the operation of the sewage treatment plant. 

viii. The proponent has not provided flow meters at the inlet and outlet of STP. Hence, the quantity 

of sewage treated and utilized/disposed in the STP was not ascertained. 

ix. The proponent has not provided separate energy meters for STP.  

x. The samples were collected from the following points  

1. Inlet to STP  

2. Outlet from STP 

3. Toilet flush water,  

4. Open well water  

5. Stagnated water outside the premises and sent to District Environmental  Lab, Tamilnadu 

Pollution Control Board, Maraimalai Nagar  for analysis of pH, BOD,TSS.  

xi. The sample collected from stagnation water on open land outside the unit premises and open 

well water are sent to Advanced Environmental Laboratory, Tamilnadu Pollution Control 

Board Guindy for analysis of Bacteriological  parameters. 

xii. The unit has installed Diesel Generator set of 500 kVA capacity – 3 Nos. with acoustic 

enclosure for the residential apartment and Diesel Generator set of 500 kVA capacity – 2 Nos. 

for Commercial building. (Consent to Establish was issued to the unit for DG set of 750 KVA 

-3 Nos and DG sets 500 KVA-2 Nos). 

xiii. During the time of inspection odour was felt by the members of the committee in the STP 

area. 
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Partially treated sewage is being discharged 

into adjoining open land outside the unit 

premises through pipeline. 

 

Stagnation of STP Water noticed in the open 

land outside the premises 

 

Stagnation of STP Water noticed in the open land outside the premises 
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Stagnated water sample collected outside the unit premises 

 

 
STP located at below ground level 

 
Inspection of the STP by the Joint 

Committee 
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Damaged pipeline from collection tank to 

SBR. 

 

DG Set of 500 KVA Capacity – 2 Nos for 

commercial building. 

 
 

Environmental Compensation levied to the said unit 

 

In view of the above, it is respectfully submitted that environmental compensation for the above 

said violations by the unit of M/s. SBIOA Unity Enclave Owners’ Welfare Association located at 

S F No 17/2,17/3,17/4, etc., Mambakkam village, Tiruporur Taluk,  Chengalpattu District may 

be levied and is calculated as below 

 

Calculation of Environmental Compensation based on the CPCB Guidelines: 

 

Environmental Compensation Formula 

EC = PI x N x R x S x LF 

 

Where 
 

EC-Environmental compensation 

PI-Pollution index of industry sector 

N-Number days of violation took place 

R-A factor in Rs for EC 

S-Factor for scale of operation 

LF-Location Factor 
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Note: 

 

i) The industrial sectors have been categorized into Red, Orange and Green based on their 

pollution index in the range of 60-100, 41-59 and 21-40 respectively. It was suggested that the 

average pollution index of 80, 50 and 30 may be taken for calculating the Environmental 

compensation for Red, Orange and Green Categories of industries respectively 
 

ii) N, number of days for which violation took place is the period between the day of violation 

observed due date of directions compliance and the day of compliance verified by 

PCB/SPCB/CPCB 
 

iii) R, is a factor in rupees, which may be a minimum of 100 and maximum of 500. It is suggested 

to consider R as 250, as the Environmental Compensation in cases of Violation 
 

iv) S could be based on small/medium/large industries categorization which may be 0.5 for micro 

or small, I for medium and 1.5 for large units 
 

v) LF, could be based on the population of the city/town and location of the industrial unit. For 

the industrial unit located within municipal boundary or upto 10 Km distance from the 

municipal boundary of the city/town, following factors (LF) may be used 

 

S.No. Population (Million) 
Location 

Factor (LF) 

1.  Less than 1 1.0 

2.  
1 to <5 

 
1.25 

3.  5 to <10 1.5 

4.  10 and above 2.0 

 

Environmental Compensation to the unit of M/s. SBIOA Unity Enclave Owners’ Welfare 

Association located at S F No 17/2,17/3,17/4, etc., Mambakkam village, Tiruporur Taluk,  

Chengalpattu District is calculated as follows 

 

The Date of violation observed: 21.09.2023 

Pollution Index for Red category industries as per CPCB Guidelines - 80 

Number of days-239 (from the date of violation noticed to till the date, 16.05.2024) 

R as per CPCB Guidelines-250 

S as per CPCB Guidelines-1.5 

LF as per CPCB Guidelines -1.0 

Environmental compensation (EC) = PIxNxRxSxLF 

     = 80x239x250x1.5x1.0-Rs. 71,70,000/- 

Environmental compensation (EC) for the unit: Rs. 71,70,000/- (Rupees Seventy One Lakhs and 

Seventy Thousand only) 
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Recommendations of the Joint Committee: 

 

The Joint Committee has suggested the following recommendations in the above said subject 

matter before the Hon'ble National Green Tribunal 

1. The proponent/association shall apply and obtain consent to operate of the Board under the 

Water (P&CP) Act, 1974 as amended and Air (P&CP) Act, 1981 as amended immediately 

and stop the discharge of untreated sewage in to the nearby land immediately.  

2. The proponent/association shall operate and maintain the STP components continuously & 

efficiently so as to achieve the treated sewage standards prescribed by the Board. 

3. The proponent/association shall make necessary arrangements to utilize the treated waste 

water 523 KLD for Toilet flushing, 75 KLD for gardening/green belt development and 683 

KLD through CMWSSB out let as per the consent of TNPC Board and shall not let out 

treated/untreated sewage from the premises at any point of time. 

4. The proponent/association shall provide the EMFMs with automatic recorder and display 

arrangement at the inlet/outlet of STP and at the disposal points of the treated sewage for 

gardening, toilet flushing and to CMWSSB outlet. 

5. The unit shall provide water flow meters for the raw water supply and it shall be fixed with 

automatic recorder and display. 

6. The proponent/association shall provide separate energy metre for STP Operation and 

maintain logbook for the operation of the STPs and to assess the quantity of energy 

consumption. 

7. The unit shall not clean the STP tanks manually and it should be carried out only by 

mechanical system. 

8. The unit shall utilize the sludge generated from the STP as manure for gardening. 

9. The proponent/association shall provide full fledged mechanical ventilation arrangement in 

the STP. 

10. The proponent/association shall make all provisions for avoiding the entry of storm water into 

STPs which hampers the regular and efficient operation of the treatment system. 

11. The analysis of treated sewage shall be done periodically to assess the performance of the 

STP. 

12. The unit shall provide continuous monitoring system in the STP area for monitoring the 

emission of toxic gases such as H2S,CH4, etc. 
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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL SOUTHERN ZONE,  

AT CHENNAI 

 

     Original Application No.148 of 2024 (SZ) 

          [Earlier O.A. No. 73 of 2024 (LP) (PB)] 

 

IN THE MATTER OF:  

 

Rakesh Kumar. D. 

 

...Applicant(s) 

 

Versus 

 

The Chairman,  

Tamil Nadu Pollution Control Board,  

Chennai and Others. 

 

…Respondents 

 

 

INSPECTION REPORT OF THE JOINT 

COMMITTEE CONSTITUTED BY THE 

HON'BLE NGT (PB) NEW DELHI IN 

RESPECT OF O.A No.73 of 2024 FILED 

BY THIRU. D.RAKESH KUMAR. 

 

 

Advocate for Respondent: TNPCB 

Thiru.S. Sai Sathya Jith, 

Advocate, Chennai. 

 

 

 

 

                              

Date: 29.08.2024 

 

 

 

 

Date of hearing on: 30.08.2024 
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Confidential C 

The Honorable District Collector,   TRANSLATED VERSION 
District Collector's Office, 
Chengalpattu. 

Sir, 
Date: 19/7/24 

Subject: Request to prevent the discharge of untreated sewage water from the SBIOA housing 
complex in Mambakkam village, Sonalur, in the Thiruporur Union, Chengalpattu District, into 
agricultural fields. 

Sir, 
Greetings, 

In the Sonalur village of the Thiruporur Union, Chengalpattu District, untreated sewage water is 
being discharged daily into the agricultural fields of our Panchayat from the SBIOA housing 
complex in Mambakkam village, without proper treatment. This practice has been going on for 
many years, even since the residents first settled. We have raised the issue multiple times, 
directly visiting the SBIOA Housing Welfare Association’s office and sending notices since 
October 2021. In response, they assured us by March 2022 that they would stop discharging 
sewage water and would make alternative arrangements, but they have failed to honor their 
commitment. 

The SBIOA housing complex, which consists of approximately 2,000 residential units, has been 
discharging untreated sewage water onto 1.60 hectares (approximately 3.95 acres) of land in 
the survey numbers 1744, 18/1, 18/2, 19, 20/1, 20/2, 21/10, 21/3, and 21/5, in Sonalur village 
(Patta No. 448), for the past three years. This untreated sewage water has accumulated like a 
pond. As a result, the groundwater in our village has already been severely contaminated, and 
the water in the agricultural wells has deteriorated to the extent that it is not even suitable for 
basic washing. If this situation continues, the quality of groundwater in our village will be 
severely compromised. 

Moreover, this untreated sewage water has led to an increase in mosquito breeding, raising the 
risk of diseases, and livestock are drinking this contaminated water, which has resulted in 
frequent deaths of animals. Due to this irresponsible and selfish behavior, future generations 
will also suffer from the consequences. 

Despite repeated warnings and notices, the SBIOA Housing Association has not taken any 
action to stop the discharge of wastewater. Given that the groundwater is already 
contaminated, I kindly request that you immediately intervene to stop the discharge of 
untreated sewage water. I also request that you direct the housing association to make 
alternative arrangements for wastewater disposal and take necessary action against them. 

Yours sincerely, 
Panchayat President 
No. 6, Sonalur Panchayat 
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Ponmar Primary Village Panchayat 
Thiruporur Panchayat Union, Chengalpattu District. 

S. Narayanan 
President, Ponmar - Polacheri Primary Village Panchayat 

Recipient, 
Cos: 21109/2024......... Date: 

The Honorable Inspector, 
Thazampur Police Station, 
Thazampur, 
Chengalpattu District. 

Subject: 
Request to stop the discharge of wastewater from SBIOA housing in the Polacheri area of 
Ponmar Panchayat. 

Sir, 
Greetings! 
In the Ponmar Panchayat, which is part of the Thiruporur Union in Chengalpattu District, 
wastewater from the SBIOA housing is being discharged by contractors into large trucks, 
approximately 45 loads per day. During the night, the wastewater is being released into the 
large lake near Polacheri, close to Thangal Ponmar Sitheri. Since there is a drinking water well 
near these lakes, the contamination of the well with wastewater has resulted in a change in the 
quality of the drinking water supplied to the public, causing harm to the health of the citizens. 
Despite several complaints to the housing authorities, the discharge of wastewater continues. 
Therefore, I kindly request you to take necessary action through your department. 

President 
Ponmar Primary Village Panchayat 
Thiruporur Panchayat Union 
Chengalpattu District 
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W.P.No.5932 of 2023

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED:  28.02.2023

CORAM:

THE HONOURABLE MS.JUSTICE V.M.VELUMANI
and

THE HONOURABLE MR. JUSTICE V.LAKSHMINARAYANAN

Writ Petition No.5932 of 2023

Sivakamasundari Rajendran     .. Petitioner
   

Vs.

1.The Commissioner
Directorate Town and Country Planning
No.7, Anna Salai, Chennai-600 002.

2.The Regional Assistant Director
Directorate Town and Country Planning
No.124, GST Road
Periyar Shopping complex
Chengalpattu – 603 001.

3.The President 
Mambakkam Panchayat
Mambakkam 600 127, Chengalpattu District. 

4.The Chief General Manager
State Bank of India
Local Head Office, 16 College Lane
Nungambakkam, Chennai-600 006.

5.State Bank of India Officer's
   Association Chennai Circle (SBIOACC)
(Promoter of Unity Enclave Project)
84, Rajjaji Salai, Chennai-600 001.

1/6
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W.P.No.5932 of 2023

6.The Member Secretary,
Chennai Metropolitan Development Authority,
No.1, Gandhi Irwin Road,
Egmore, Chennai 600 008.
(R6 suo motu impleaded vide order of 
this Court dated 28.02.2023 made in
W.P.No.5932 of 2023) .. Respondents

Prayer: Writ  Petition is filed under Article 226 of the Constitution of 

India,  praying  for  issuance  of  a  Writ  of  Mandamus  directing  the 

respondents 1 & 2 to inspect the building construction and to find out any 

deviation  as  per  the  plan  approval  in  Na.Ka.En  1233/2013/CP dated 

20.12.2013 and directing the respondents 1 & 2 to file a report before 

this Court. 

For Petitioner : Ms.S.Vennila

For RR1 & 2 : Mr.E.Vijay Anand
   Additional Government Pleader

For R3 : Mrs.R.L.Karthika
  Government Advocate 

For R6 : Mr.R.Shivakumar

(newly impleaded      Standing Counsel for CMDA

  respondent)

O R D E R 

(Order of the Court was delivered by V.M.VELUMANI,J.)

The petitioner has come out with the present Writ  Petition for a 

direction to the respondents 1 & 2 to inspect the building construction,  to 

find  out  any  deviation  as  per  the  plan  approval  in  Na.Ka.En 

1233/2013/CP dated 20.12.2013 and to file a report before this Court. 

2/6
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2.  By  consent  of  both  the  learned  counsel  appearing  for  the 

petitioner as well as Mr.E.Vijay Anand, learned Additional Government 

Pleader, who takes notice for the respondents 1 & 2, Mrs.R.L.Karthika, 

learned Government Advocate, who takes notice for the 3rd respondent, 

the Writ Petition is taken up for final disposal at the stage of admission 

itself.

3. Heard the learned counsel appearing for the petitioner as well as 

the learned Additional Government Pleader appearing for the respondents 

1  & 2,  learned Government Advocate appearing for the 3rd respondent 

and perused the entire materials on record. 

4.  Learned  counsel  appearing  for  the  petitioner  submitted  that 

petitioner is an Ex-Vice President of the 5th respondent Association. She 

has entered into an agreement with the 5th respondent to purchase a flat in 

their project called SBIOA Unity Enclave, Mambakkam and paid the sale 

consideration. The 5th respondent has handed over the incomplete flats to 

the petitioner during June 2018 without any basic amenities. As per the 

building plan approved by the 1st respondent dated  20.12.2013, project 

had  been  developed.  The  5th respondent  has  made  unauthorised 
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alterations  in  some  of  the  blocks  and  also  constructed  a  shed  near 

R-Block along the compound in the common area violating the terms of 

approved plan and sold to third parties. In this regard, the petitioner has 

sent various representations to the respondents 2 & 3 and finally, she has 

given representation on 06.12.2022 to the respondents 1 to 5. Since they 

have not taken any action on the said representation, the petitioner has 

come out with the present Writ Petition for the above stated relief. 

5.  The learned Additional Government Pleader appearing for the 

respondents 1 & 2 submitted that CMDA is the competent authority to 

take action for the unauthorised construction. If there is any unauthorised 

construction,  a  direction  may  be  issued  to  the  CMDA to  inspect  the 

property and initiate the proceedings in accordance with law. 

6. In view of the above submissions, this Court suo motu impleads 

“The Member Secretary, Chennai Metropolitan Development Authority,  

No.1, Gandhi Irwin Road, Egmore, Chennai 600 008” as 6th respondent 

in this Writ Petition. Mr.R.Shivakumar, learned Standing Counsel takes 

notice for the newly impleaded 6th respondent/CMDA.
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7. Considering the above submissions made by the learned counsel 

appearing for the petitioner as well as the learned Additional Government 

Pleader appearing for the respondents 1 & 2 and the learned Government 

Advocate  appearing  for  the  3rd respondent,  the  newly  impleaded  6th 

respondent is directed to inspect the building after issuing notice to the 

petitioner as well as 5th respondent, within a period of two weeks from the 

date of receipt of a copy of this order and if there is any unauthorised 

construction  found,  take  appropriate  action  immediately  within  four 

weeks thereafter. 

8.With the above directions, the Writ  Petition is disposed of. No 

costs.

(V.M.V., J)      (V.L.N., J)              
    28.02.2023         

                                                    
Index                  : Yes / No
Neutral Citation :  Yes / No

Note : Registry is directed to carry out necessary 
amendment in the cause title. 

kj

To

1.The Commissioner
Directorate Town and Country Planning
No.7, Anna Salai, Chennai-600 002.
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W.P.No.5932 of 2023

V.M.VELUMANI,J.
and

 
V.LAKSHMINARAYANAN,J.

Kj

2.The Regional Assistant Director
Directorate Town and Country Planning
No.124, GST Road
Periyar Shopping complex
Chengalpattu – 603 001.

3.The President 
Mambakkam Panchayat
Mambakkam 600 127
Chengalpattu District. 

4.The Chief General Manager
State Bank of India
Local Head Office, 16 College Lane
Nungambakkam, Chennai-600 006.

5.State Bank of India Officer's
   Association Chennai Circle (SBIOACC)
(Promoter of Unity Enclave Project)
84, Rajjaji Salai
Chennai-600 001.    W.P.No.5932 of 
2023

6.The Member Secretary,
Chennai Metropolitan Development Authority,
No.1, Gandhi Irwin Road,
Egmore, Chennai 600 008.

28.02.2023

6/6
https://www.mhc.tn.gov.in/judis

129



C.M.S.A.Nos.48, 52, 53, 54,55,57,58, 
59, 60, 61, 63 and 65 of 2022

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED:  06.06.2024

CORAM:

THE HONOURABLE MR.JUSTICE R.SUBRAMANIAN

AND

THE HONOURABLE MR.JUSTICE R.SAKTHIVEL

Civl Miscellaneous Second Appeal Nos.48, 52, 53, 54, 55, 57, 58, 
59, 60, 61, 63 and 65 of 2022

and Connected Miscellaneous Petitions

State Bank of India Officers Association
   Chennai Circle (SBIOACC)
Rep. by its General Secretary Shri R.Balaji
No.84, Rajaji Salai, Parrys Corner, Chennai.                      ...Appellant

                                                   in CMSA 
No.48 of 2022

Vs

1. Padma Srinivasan ....  1st Respondent 
 in CMSA No.48 of 2022

2. M.Mohan,
    Ex.Chairman SBIOACC
    Q-156, SBIOA Unity Enclave,
    Mambakkam-Medavakkam Road,
    Mambakkam, Chengalpattu District.
    Pincode 600 127.                                  ...  2nd Respondent

 in CMSA No.48 of 2022
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C.M.S.A.Nos.48, 52, 53, 54,55,57,58, 
59, 60, 61, 63 and 65 of 2022

These Civil Miscellaneous Second Appeals are filed under Section 

100 of the Code of Civil Procedure read with Section 58 of TNRERA Act, 

2017, to set aside the the common order dated 05.01.2022 in Appeal Nos.22 

of 2021 on the file of Appellate Tribunal.

For Appellants     : Mr.S.Mukunth, Senior Counsel
      for M/s.Sarvabhauman Associates

(in all the petitions)

For 1st Respondent      : Mr.R.Sittrarasu, for R1
      in CMSA Nos.48, 53, 54, 55, 58, 

59, 60, 61, 63 and 65 of 2022
              

      Mrs.Vasudha Thiagarajan, for R1
      in CMSA Nos.52 and 57 of 2022

      Mr.N.Bhuvaneswaran, 
       for R2 in all the petitions

C O M M O N  J U D G M E N T

(Judgment of the Court was delivered by R.SUBRAMANIAN, J.) 

 Challenge  in  these  Appeals  is  to  the  order  of  the  Appellate 

Authority constituted under the Real Estate (Regulation and Development) 
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Act, 2016, hereinafter referred to as “the Act”), 

2.  The short background facts that are necessary for the disposal 

of the Appeals are as follows:

 The appellant which is the Chennai Circle to the State Bank of 

India Officers Association had with an object of benefitting the employees of 

State Bank of India and their kith and kin promoted a Housing Project. It 

had purchased vast extent of land by collecting money from its members in 

its name and has entered into construction agreements with its members and 

others,  who are allowed to purchase flats in the project.   Problems arose 

during  the  implementation  of  the  construction  project  and  several  of  the 

allottees chose to move the Tamil Nadu Real Estate Regulatory Authority 

complaining that the project has not been completed and there are several 

lapses on the part  of the promoter viz. the appellant in completion of the 

project.

3.  The  complaints  were  resisted  by  the  appellant  mainly 

contending that it cannot be termed as a promoter within the meaning of 

Section 2(zk) of the Act, since its role is only to facilitate construction on 
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behalf of the members and whatever was done by the Association was only 

on behalf of the members with the approval of the members. Therefore, it 

cannot  be  termed as  a  promoter  strictly within  the  meaning of the  term 

promoter defined under Section 2(zk) of the Act.

4. The Regulatory Authority rejected the contention and concluded 

that in view of the wide language in which the definition is  couched, the 

appellant would answer the description as a promoter and therefore, it would 

be  liable  to  perform the  obligations  that  are  statutorily  imposed  upon  a 

promoter under Section 11 of the Act.   Upon such finding, the Authority 

issued  a  slew  of  directions  aimed  at  implementation  of  the  project  as 

envisaged in the agreements.   Aggrieved by the directions, the Appeals were 

preferred by the appellant before the Appellate Authority viz. the Tamil Nadu 

Real Estate Appellate Tribunal (TNREAT).  The Tribunal after examining the 

rival  contentions  rejected  the  claim  of  the  appellant  and  dismissed  the 

Appeals, hence these Civil Miscellaneous Second Appeals. 

5.  While admitting the  Appeals,  the  following questions  of law 

were framed.
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1.Whether the Appellate Tribunal is correct in  

directing  the  Appellant  without  impleading  the  3rd 

party  contractors  who  are  the  actual  builders/  

promoters as they are proper and necessary parties;

2.Whether  Appellate  Tribunal  is  correct  in  

terming the Appellant as a promoter under Section 2 of  

the TNRERA Act when the Appellant did not perform in  

a commercial nature as a promoter.

6.  We  have  heard  Mr.S.Mukunth,  learned  Senior  Counsel 

appearing for  M/s.  Sarvabhauman Associates,  for  the appellant  in  all  the 

Appeals, Mrs. Vasudha Thiagarajan, learned counsel appearing for the first 

respondent in CMSA Nos.52 and 57 of 2022, Mr.Sittrarasu, learned counsel 

appearing  for  the  first  respondent  in  all  the  other  Appeals  and 

Mr.P.N.Bhuvaneswaran,  learned  counsel  appearing  for  the  second 

respondent in all the Appeals.

7. There are two Civil Miscellaneous Petitions in CMP Nos.11214 

and 11217 of 2024 for impleading. While CMP No. 11214 of 2024 is by the 
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SBIOA Unity Enclave Owners Welfare Association and CMP No.11217 of 

2024 is by an individual owner.  The sum and substance of the Appeals lies 

in very short campus.  In view of the limited scope of the questions of law 

that have been framed in these Appeals, we do not think the proposed parties 

are  either  necessary or  proper  parties  to these Appeals.  They being third 

parties to the proceedings before the Tribunal and the Regulatory Authority 

cannot canvas the correctness of the orders in these Appeals filed by the 

appellant.    Hence these Petitions for impleading are dismissed.

8. The questions of law read as follows: 

 Whether  the  Appellate  Tribunal  is  correct  in  directing  the  

Appellant without impleading the 3rd party contractors who are the actual  

builders/ promoters as they are proper and necessary parties;

Whether Appellate Tribunal is correct in terming the Appellant  

as a promoter under Section 2 of the TNRERA Act when the Appellant did  

not perform in a commercial nature as a promoter.

Since  both  are  interconnected  and  answer  to  the  first  question  will  be 

dependent on the answer to the second question both are taken up together.
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9.  The  only  contention  of  the  learned  Senior  Counsel  for  the 

appellant is that it cannot be termed as a promoter as it has acted for on 

behalf of its members.  The term promoter is defined under Section 2(zk) of 

the Act, which reads as follows:

2 (zk) “promoter” means,— 

(i) a person who constructs or causes to be constructed  

an  independent  building  or  a  building  consisting  of  

apartments, or converts an existing building or a part  

thereof into apartments, for the purpose of selling all  

or  some  of  the  apartments  to  other  persons  and  

includes his assignees; or 

(ii) a person who develops land into a project, whether  

or not the person also constructs structures on any of  

the plots, for the purpose of selling to other persons all  

or some of the plots in the said project, whether with or  

without structures thereon; or 8 

(iii)  any  development  authority  or  any  other  public  

body in respect of allottees of— 

(a)  buildings  or  apartments,  as  the  case  may  be,  
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constructed by such authority or body on lands owned  

by them or placed at their disposal by the Government;  

or 

(b) plots owned by such authority or body or placed at  

their disposal by the Government, for the purpose of  

selling all or some of the apartments or plots; or 

(iv)  an apex State level  co-operative housing finance  

society  and  a  primary  co-operative  housing  society  

which  constructs  apartments  or  buildings  for  its  

Members  or  in  respect  of  the  allottees  of  such  

apartments or buildings; or 

(v)  any  other  person  who  acts  himself  as  a  builder,  

coloniser, contractor, developer, estate developer or by  

any other name or claims to be acting as the holder of  

a  power  of  attorney  from the  owner  of  the  land  on  

which the building or apartment is constructed or plot  

is developed for sale; or 

(vi) such other person who constructs any building or  
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apartment for sale to the general public. 

Explanation.—For the purposes of this clause, where  

the person who constructs or converts a building into  

apartments or develops a plot for sale and the person  

who  sells  apartments  or  plots  are  different  person,  

both of them shall be deemed to be the promoters and  

shall  be  jointly  liable  as  such  for  the  functions  and  

responsibilities  specified,  under  this  Act  or  the  rules  

and regulations made thereunder;

The definition is so widely worded that it would take in any person who 

carries  out  developmental  activities  in  any  land  either  with  or  without 

construction for the purposes of sale to others would become a promoter, 

whether it is done for on behalf of the members of an association which 

takes up those activities or not is not really material.  The profit motive is 

also not relevant. If it is shown that a person as defined under Section 2(zg) 

of the Act takes up any development work in respect of any land with an 

object of developing it and selling it to others then it would automatically 

become a promoter under Section 2(zk) of the Act.
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10. The definition of a person in Section 2 (zg) is an inclusive one 

and Clause (vi) of the said Sub Section includes an Association of persons or 

a  body of individuals whether  incorporated or not.  It  is therefore,  crystal 

clear that an Association of persons which takes up a development work on 

behalf of its members will also become a promoter.  It is seen from the facts 

that  were  placed  before  the  Original  Authority  as  well  as  the  Appellate 

Tribunal that the appellant Association has purchased vast extent of land in 

its name and had entered into construction agreements with its members as 

well as others, who are allottees of the flats in the project and has agreed to 

sell a  particular undivided share to each of the allottees.   This activity is 

squarely  covered  under  Sub  Clause  1  of  Section  2(zk).   Therefore,  the 

inescapable conclusion is that the appellant is a promoter within the meaning 

of Section 2(zk) and it is obliged to perform its duties as enumerated under 

Section 11 of the Act. 

11. Once the second question is answered against the appellant, it 

automatically follows that the contractors, who are engaged by the appellant, 

are not promoters they only remain as contractors and they cannot be termed 
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as promoters within the meaning of Section 2(zk) of the Act.  If they are not 

promoters within the meaning of Section 2(zk) of the Act, they are wholly 

unnecessary  parties  to  the  proceedings  before  the  Tribunal.  It  is  for  the 

appellant Association to comply with the directions issued by the Regulatory 

Authority as confirmed by the Appellate Tribunal either through the same 

contractors or through others.

12.  In  view of the  above,  we see no  merit  in  the  Appeals,  the 

Appeals are accordingly dismissed.  Since it is stated that some progress is 

made towards compliance with the directions of the Original Authority as 

confirmed by the Tribunal, we desist from imposing costs on the appellant.

               (R.SUBRAMANIAN, J.)  (R.SAKTHIVEL, J.)
 06.06.2024

Index:    No
Internet: Yes
Speaking order
Neutral Citation: No
jv
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To

1. The Tamil Nadu Real Estate 
          Appellate Tribunal (TNREAT)
     Chennai.

2. The Tamil Nadu Real Estate
          Regulatory Authority (TNRERA)
    (Tamil Nadu, Andaman & Nicobar Islands)
    Egmore, Chennai 600 008.

3. The Section Officer,
    V.R.Section, 
    Madras High Court.
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R.SUBRAMANIAN, J.
and      

R.SAKTHIVEL  , J.  

(jv)

Civl Miscellaneous Second Appeal Nos.48, 52, 53, 54, 55, 57, 58, 
59, 60, 61, 63 and 65 of 2022

and Connected Miscellaneous Petitions

06.06.2024
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Cont.P.No.143 of 2024

Cont.P.No.143 of 2024

R.SUBRAMANIAN, J.
and
V.LAKSHMINARAYANAN, J.

The  status  report  filed  Mr.G.Raghul  Kumar,  Assistant  Director/ 

Member  Secretary,  Town  and  Country  Planning,  Chengalpattu  District 

discloses  that  there  had  been  innumerable  violations,  which  include 

encroachment of setback, space conversion of Economically Weaker Section 

flats  into  1  BHK  and  2.5  BHK  flats,  thereby  reducing  the  number  of 

apartments in each floor.  The sewage treatment plant has been converted 

into  water  treatment  plant,  instead  of  four  STPs  there  is  only  one  STP 

available for 2400 apartments.  

2.  These are all  very serious violations which cannot be condoned. 

Hence,  the  Authority  is  directed  to  take  immediate  action  as  per  the 

provisions of the Town and Country Planning Act and report such action 

taken within a period of eight weeks from today.

3. Post after eight weeks. 

(R.S.M., J.)       (V.L.N., J.)   
          01.08.2024                   

dsa
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